The Mines and Minerals (Development and Regulation) Amendment Bill, 2025
(Bill Passed)

THE MINISTER OF COAL; AND MINISTER OF MINES (SHRI G. KISHAN REDDY): Sir,
I beg to move* :

?That the Bill further to amend the Mines and Minerals (Development and
Reqgulation) Act, 1957, be taken into consideration.?? (Interruptions)

g gumafd : A @3t Si, e e ey ey |

? (aaYr)
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? (FaYr)
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Tgiey, a9 2014 @ ugat St Uil = A oft, 39 gHy ATEY &7 Sicilede hd giaT U1?7? (Fde)
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f3tha @ R W eHtarst deh fohfha fAmRew &t Sexa g | geiifery eret it ®g sHsde™
MY g, & U uredHT et g foh amu gt T @ gra dek geaamfa @ g9 sisHeE @t Ui

FRIY | H 9% g Y R @M § 1?7 (FIYH)

HON. CHAIRPERSON: Motion moved:

?That the Bill further to amend the Mines and Minerals (Development and
Regulation) Act, 1957, be taken into consideration.?

? (Interruptions)
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SHRIMATI MALVIKA DEVI (KALAHANDI): Hon. Chairman, Sir, I rise today with a
heart full of hope and a vision for a stronger, more prosperous Bharat. I rise to
speak in support of a landmark piece of legislation, the Mines and Minerals
(Development and Regulation) Amendment Bill, 2025.? (Interruptions) This is a
Sankalp Patra, a solemn promise and pledge to the people of our nation. It is a
promise to unlock the immense treasures that lie buried in the heart of our
motherland, and to ensure that this wealth becomes a tool for the empowerment
of every single Bharatiya.? (Interruptions)

Beneath our feet is a repository of our past glory and the seed of our future
prosperity.? (Interruptions) But for decades, the path to this prosperity has been
riddled with obstacles. Our mining sector has been held hostage to outdated laws
and regulatory constraints which have restricted ease of doing business.?
(Interruptions) The past Governments had been unfair and we need to look into the
annals of history as they did not do justice to our resources.? (Interruptions)

On the 21 December, 1957, the Minister of Mines and Qil, Shri K. D. Malaviya,
introduced the Mines and Minerals (Regulation and Development) Bill, 1957.?
(Interruptions) He treated the private sector with suspicion. Major minerals such as
coal, lignite, minerals, oils, and iron ore under this Bill were not allowed for public
sector.? (Interruptions) The Mines and Minerals (Development and Regulation) Act,
1957, was further amended in 1972, and it was amended again in 1986. But the
severe regulatory regime introduced by the MNDR in 1957 and the statutory
amendments of 1972 and 1986 continued till the early 90s.? (Interruptions) The
amendments in the Bill seemed to perpetuate the control of the Government.
Today, Modi ji's dream is different. He wants to give out control of that. He is not
the one who wants to control everything.? (Interruptions) He is working towards



strengthening Bharat, the story of Bharat and unchaining the potential of India's
mines and resources.? (Interruptions)

The Bill is a beacon of transparency, a catalyst for growth and a testament to our
commitment to Antyodaya.? (Interruptions) The Bill will empower Bharat in three
fundamental ways. First, it addresses the urgent need for critical minerals and
secures their supply chains. From lithium to cobalt and other rare earth elements,
these minerals drive India's economic growth story.? (Interruptions)

They are indispensable to a clean future through their usage in EVs and renewable
energy. ....(Interruptions) It would not be far from the truth to say that these
minerals will drive Bharat's Amrit Kaal. ....(Interruptions) The Bill empowers the
Central Government to exclusively auction these mineral blocks, ensuring
standardisation and reducing days, which was a big problem in the past. ...
(Interruptions) By fast-tracking the auction process, it will reduce our import
dependence and enhance our strategic autonomy. ....(Interruptions)

Secondly, the technological and engineering prowess of Indian talent will not be
limited to our national boundaries. ....(Interruptions) The amendment widens the
scope of the National Mineral Exploration Trust (NMET) by allowing to fund
exploration activities abroad as well. ....(Interruptions) In the face of challenges to
the global supply chains, this forward-looking decision by our Modi Sarkar will
secure access to resources. ....(Interruptions) The Bill has managed to exemplify the
mantra of ?9dT 1Y, T A/ 12? (STaeT)

Earlier, our private sector used to hesitate about mineral exploration due to the
high risk nature of the enterprise. ....(Interruptions) However, by introducing this,
the Government has come forward with a clear message to the corporations. We
stand shoulder to shoulder with you. ....(Interruptions) We want to take India
forward. ....(Interruptions) We want to make Bharat successful. ....(Interruptions) The
licence provides an incentive, a share in the auction value of a mining lease, if a
private explorer proves a resource. ....(Interruptions)

The Bill enshrines the principle of sustainable and inclusive development. ...
(Interruptions) We are not just focused on what we extract from the earth, but also
on what we must give back to the people and the environment. ....(Interruptions)
The strengthened provisions of the District Mineral Foundations (DMFs) are a
revolutionary step. ....(Interruptions) This is not charity; it is the right of everyone. ....
(Interruptions)



Odisha is a land of Gods. It is the land of Mahaprabhu Jagannath. ....(Interruptions) It
is also blessed with abundance of nature's bounty, which sadly was never used. ....
(Interruptions) For the people of Kalahandi, Keonjhar, Sundargarh, Koraput and
Mayurbhanj, who still live amidst some of the richest iron ore and bauxite deposits,
this Bill brings a promise of better life. ....(Interruptions) The revenue generated
from the transparent auction of these mines will transform the face of these
districts. ....(Interruptions)

AT GHTUR : UAT MY YT HINOT JHT Y |
? (coaem™)
SHRIMATI MALVIKA DEVI: I am just concluding. ....(Interruptions)

The DMF fund will bring a torrent of development. ....(Interruptions) Think of the
tribal communities of Kalahandi and how they will develop. ....(Interruptions) The Bill
is an emotional contract with the people of Odisha. ....(Interruptions)

AT GHTUR : UAT 376 STY 370 HTYOT SRl FATT R | 3ATTh! I1d 31T Y & |
? (cgaym)

SHRIMATI MALVIKA DEVI: Sir, I conclude with this last line. ?9Rd <l @™, AT St a1
HHE 1?? (SFd4™)

Thank you. ....(Interruptions)

SHRI G. LAKSHMINARAYANA (ANANTAPUR): Thank you hon. Chairperson Sir. I
rise to speak on the Mines and Minerals (Development and Regulation)
Amendment Bill, 2025. ....(Interruptions)

In the last 10 years under the NDA Government, under the leadership of Shri
Narendra Madi ji, India's mining sector has seen strong and sustained growth. ....
(Interruptions) Since 2015, 385 mineral blocks have been auctioned with 50 mines
already in production. Iron ore production more than doubled from 129 million
tonnes in 2014-15 to a record 289 million tonnes in 2024-25. ....(Interruptions)
Limestone production rose significantly from 295 million tonnes to 406 million
tonnes in the same period. ....(Interruptions) The sector's Gross Value Addition
increased from Rs.2.9 lakh crore to Rs.33.18 lakh crore between 2014-15 and 2022-
23. ....(Interruptions) This Bill builds on that progress by improving transparency,



accelerating approvals, and empowering States. These are all essential steps
towards India's mineral security and continued economic growth. ....(Interruptions)

I wish to highlight some of the most commendable provisions of the Bill. ....
(Interruptions) Clause 2, which defines and facilitates a regulated mineral exchange,
is @ game-changer. ....(Interruptions) This will bring transparency and fair price
discovery aligning us with global benchmarks like the London Metal Exchange. ....
(Interruptions) It eliminates the opaque practices of the past, boosts investor
confidence, and ensures that the public gets its due share of the mineral wealth. ....
(Interruptions)

Clause 3 allows for a one-time contiguous area extension for deep-seated mineral
leases. ....(Interruptions) This is a pragmatic approach that will significantly
accelerate the exploration and production of critical minerals like lithium, cobalt,
and rare earths, which are vital for our energy transition and strategic resilience. ....
(Interruptions)

Clause 6, which removes the need for prior Central Government approval for
certain licences, is a powerful example of cooperative federalism. ....(Interruptions)
By empowering States, this provision streamlines the licensing process, reduces
red-tapism and enables faster operationalisation of mines. ....(Interruptions) This is a
win for both State revenues and the national goal of mineral self-sufficiency. ....
(Interruptions)

Coming to my home State, Andhra Pradesh, while the Central Government has
been driving progressive reforms, unfortunately, our State's mining sector has
faced severe setbacks in the last five years. ? (Interruptions)

HON. CHAIRPERSON : Please conclude.
? (Interruptions)

SHRI G. LAKSHMINARAYANA: The previous administration's so-called 'free-sand'
policy was disastrous. It resulted in widespread environmental destruction,
including riverbed degradation, and led to an estimated loss of near about Rs.
7,000 crore. But today, under the dynamic leadership of our new Chief Minister,
Shri Chandrababu Naidu, things are finally turning around. We are bringing
transparency back. Our new Mines and Minerals Policy, 2025, will resolve nearly
1,900 pending cases through a one-time settlement scheme. By reviving the first-



come, first-served policy for mines and minerals, we are encouraging new ?
(Interruptions)

HON. CHAIRPERSON: Your point is already well taken. Kindly conclude.
? (Interruptions)

AT GHTYT: UaT 31U YT ST AT e |

? (gaYm)

SHRI G. LAKSHMINARAYANA: In Andhra Pradesh and other States, royalty on
limestone is levied based on mined quantities, but proximity of limestone mines to
cement plants makes accurate estimation difficult, leading to revenue losses. ?
(Interruptions) To address this, royalty can be charged on a pro rata basis on
cement production, calculated from the limestone required to manufacture it. ?
(Interruptions) This method will simplify monitoring and improve transparency, and
ensure that the State gets its rightful revenue without relying solely on direct mine
output measurements. Clinker and fly ash are sometimes mixed to make bricks. ?
(Interruptions)

HON. CHAIRPERSON: You have already spoken and your point has been well
taken.

Gurumoorthy ji.
? (Interruptions)

SHRI MADDILA GURUMOORTHY (TIRUPATI): Thank you, hon. Chairman Sir for
giving me the opportunity to address the Mines and Minerals Amendment Bill,
2025, which seeks to modernise India?s mining laws. The Bill introduces several
transformative reforms but also raises serious concerns that must be addressed to
ensure inclusive and responsible development. ? (Interruptions)

I will address some few positive points. ? (Interruptions) In Section 6A, the Bill
allows a one-time expansion of mining lease areas for deep-seated minerals ? up to
10 per cent for leaseholders and 30 per cent for composite licence holders. This
enables mining of contiguous deposits deeper than 200 metres, reducing
operational costs and improving resource utilisation. ? (Interruptions)

Under Section 15B and the Eighth Schedule, strategic and critical minerals added
to existing leases will not incur additional charges. ? (Interruptions) This benefits



industries essential to defence, clean energy, and electronics, while reducing India?
s import dependence in key sectors.

Under Sections 8A and 18B, the 50 per cent sales cap on captive mines is removed,
allowing full sale of surplus production. Additionally, the establishment of
regulated mineral exchanges will ensure transparent, efficient, and competitive
mineral trading. ? (Interruptions)

There is some concern. This Bill omits explicit requirements for compliance with
Article 338A(9), the Panchayats Extension to Scheduled Areas Act, and the Forest
Rights Act. This undermines tribal rights in Scheduled Areas.

HON. CHAIRPERSON: Shri Brijmohan Agrawal ji.

? (Interruptions)
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demed fAgdaer 2025 &1 T € 1? (SHaU) I8 Uah U9T fa 8, fSiad aream @ snfeart &= &
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39 & § St TG N7 I8d 8, 31ch A & IR | SFR Rt 7 Tlam at snerofta AR AT Sit A
grar, Sit foher It Sit 3 T | 3 ATend § gl defl 9 faerd g 1? (mayr)

IR U 7 fAvRew g, S fermse €, fofdam g, dlence 8, gor a1 ¢, a<itaiie | faifdas e @ |
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& A1eH § QR &7 o fadeft gt st ok gArt Wier it ot dSht & faefaa ghft | 2 (ewaym)
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off goriE SrraTe : gTUfa Heted, # A #3t St & 3mg A Arg ok SIYAY the &t it
IUANT §, a8 3 &5 7 Sk avg @ gt uTy, 39k foy IgaivE g9 g & o war 8 1 ? (raem)
g4 #, i & AR & THA J Dhiae &5 7 31 981 YEER g, Seeh sRor e &= &t
farenre =78 ganm | ? (™) # MUY g AT =gl g, foh AT H3it Sft S<iiee & fae &




I HEAqUl § | ? (Fu)

AT GUTURY : SITUehY a1d 3 T8 2 |
2fiht Tftar &g it
? (aaYm™)

oft ot rraTet : GHTUfd Agled, | 39 et o1 THYS &hdl § | ? (SFgUT) 37U J3 i o
gay fear, 39 foly g=gare &hedT § | ? (Sgaem)

SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): Thank you, Mr.
Chairman, Sir. ? (Interruptions)

I rise today in support of the Mines and Minerals (Development and Regulation)
Amendment Bill, 2025, and to place on record my strong support for its
provisions. ? (Interruptions)

This is not just a change in the law; it is a decisive step by our hon. Prime Minister
towards securing Bharat?s mineral future with foresight, efficiency, and strategic
clarity. Minerals today are not only an economic resource; they are a strategic
asset. Critical minerals are the new oil. ? (Interruptions)

They will power electric mobility, renewable energy, advanced manufacturing, and
defence capabilities. Securing them is as important as securing our borders. This
Bill addresses several long-standing gaps in our mining framework. ? (Interruptions)

oft SfY. forer )« AT gumufa S, R 6 Ty @R F arsfEt Seex ue s iR g 1 ?
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3T g R fagra g 8 | ? (cway™) IR YR & A hld R fagr a8 g 1 ?
(TaYT) It YRA i UTfetamdie R fagrg 781 & | ? (STAY™) S9! YR hl RN TR IR
fagra 98 8 ok IRl vRd & Mg R o Ry 78 & | g8 e AT deer A sga
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gumufa Sft, MRt Reg A St a¥ 2047 d& YRA &t f[Af@a 7 g9 98 §, 5 e
SR ST =TEd 8 3R IFH AT R |t ISR o1 Igd 99T YRR 81T | g Sgd 93T
3R Ayl fer ghm | gafg & My i & SRy AT =mgar g 6 3 99 39 o @
AT 9T & | ? (SFgUm)

AT gumfa @ g3t 9gd g@ 8 o sy 9w W fAie & ared € ok e wR e == i
AT PR @ 8, IGh! oiehe T T a1 | 8 | 37T I8 A Poie dic # faarnedi= 8 oik gofle
HIE A I R S 3ifesTdM &Y 8, Ik IR H AU U1 8 |



? (aaYr)

HON. CHAIRPERSON: The entire nation is watching what you are doing. I am
requesting you. The Supreme Court has made an observation on this particular
subject. You must take a note.

? (Interruptions)

AT GHTUfd : 31U §9 a8 & e &l hiH J1fdd T8 e Fehd & |
? (gaYm)

AT e (UM a8 8

fp @™ ok @fAw (Reera ok faffass) sifafaam, 1957 ot 3k T et Tt Qg =
foaR forar STQ 1?2

UETE Ttepd gl |

? (cgaym)

AT Ui : 31 97 fAdaeh IR @sar foar &t |

U¥ I8 &

?fh @z 2§ 12 fadye & simad 1?

UTE itepd g |

W@g 29 12 adyss # sits kg 71q |

?g@e 1, A g ok fadyes &1 g A fadyes | site g g 17
O uafd : A G50t SfF o1 oRdTa @ fob faeien aTia fopar ST |
SHRI G. KISHAN REDDY: Sir, I rise to move:

?That the Bill be passed?

AR g9mufd UM a8 8 ¢

?foh faees utRa fekam i@ 1?

UEITE Ttepd g |
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